Motion for consideration of Indian Ports Bill, 2025 (Motion adopted and Bill passed)

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS (SHRI SARBANANDA SONOWAL):

Respected Sir, | beg to move*:
?That the Bill to consolidate the law relating to ports, promote integrated port
development, facilitate ease of doing business and ensure the optimum utilization of
India?s coastline; establish and empower State Maritime Boards for -effective
management of ports other than major ports; establish the Maritime State Development
Council for fostering structured growth and development of the port sector; provide for
the management of pollution, disaster, emergencies, security, safety, navigation, and
data at ports; ensure compliance with India?s obligations under international
instruments to which it is a party; take measures for the conservation of ports; provide
for adjudicatory mechanisms for the redressal of port-related disputes; and address

matters connected therewith or incidental thereto, be taken into consideration.?

HON. CHAIRPERSON: Motion moved:

?That the Bill to consolidate the law relating to ports, promote integrated port
development, facilitate ease of doing business and ensure the optimum utilization of
India?s coastline; establish and empower State Maritime Boards for effective
management of ports other than major ports; establish the Maritime State Development
Council for fostering structured growth and development of the port sector; provide for
the management of pollution, disaster, emergencies, security, safety, navigation, and
data at ports; ensure compliance with India?s obligations under international
instruments to which it is a party; take measures for the conservation of ports; provide
for adjudicatory mechanisms for the redressal of port-related disputes; and address
matters connected therewith or incidental thereto, be taken into consideration.?
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SHRI DILIP SAIKIA (DARRANG-UDALGURI): Thank you, hon. Chairperson Sir, for allowing me to

speak on the Indian Ports Bill, 2025.

Sir, it is a landmark reform that will redefine the legislative contours of India?s maritime
landscape. We have 11,098 kilometres long coastline, which is not just a geography, but it is the
economic spine of a four trillion-dollar economy, powering over 95 per cent of our trade by volume
and nearly 70 per cent by value. | have often said, ?Ports are not merely gateways for goods; they
are catalysts for transformation, engines of employment, and anchors of sustainable development?.
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HON. CHAIRPERSON: Nothing will go on record except Shri Dilip Saikia?s speech.
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SHRI SRIBHARAT MATHUKUMILLI (VISAKHAPATNAM): Thank you, Sir. | rise in support of the
Indian Ports Bill today and | would like to debate on multiple issues in this Bill. In light of the decorum

of the House, | would like to limit myself to a very few points today. ? (Interruptions)

Our State is a very prosperous maritime State. We have a thousand kilometres of coastline.
There are many developments that have benefited a North Eastern State of our country in the last
decade in particular. The turnaround of the ships in major ports has halved from 93 hours to 48
hours today. Our international shipments ranking has improved from 44 to 23 in 2023. | welcome this
initiative to integrate many things together on the port development and adjudication of many issues
and ease of doing business on how to do trade, on how to do development of ports and identification

of new ports. ? (/Interruptions)



In fact, in our State, our Chief Minister has ideated that at every 50 kilometres, we should
have a port with a theme - one will be for petrochemicals and one will be for ship repair and
shipbuilding. | am very glad that our Union Minister Shri Sonowal has visited us in Vizag and has

done a major conclave with seven countries in the Bay of Bengal. ? (/nterruptions)

Also, on the cruise development, we already have two cruises and two more are coming. Of
course, many more will come. | would love to debate on them another day but today. | whole-
heartedly support, on behalf of our Party, this Bill and hope that this Bill is passed unanimously. ?
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SHRI SARBANANDA SONOWAL.: Respected Sir, | am grateful to you for giving me this opportunity
to reply to the debate on the Indian Ports Bill, 2025.

| am, especially, thankful to hon. Members of Parliament Dilip Saikia ji, Sribharat Mathukumilli
ji, and Darshan Singh Choudhary ji for their kind support and extensive elaboration about the

significance of this Bill.

Sir, the Indian Ports Bill, 2025 is a strategic intervention to reposition India?s maritime sector

for the 215t Century. India?s coastline, the economic backbone of a four-trillion economy, has seen a

remarkable progress under the visionary leadership of our hon. Prime Minister Narendra Modi ji.

Sir, in the last decade, our port capacity has expanded by 87 per cent, and cargo handling
surged to a historic high of 855 million tonnes. We have drastically cut down ship turnaround time by
nearly 49 per cent through mechanisation and digitisation. The coastal shipping has increased by an

astounding 118 per cent.

Sir, they are not just numbers, they are testimony to our rampant pursuit of efficiency and
growth which is why nine of our ports now rank in the World Bank Global Container Port

Performance Index. Despite this progress, we are still governed by a colonial relic, the Indian Ports



Act of 1908. This outdated statute lacks provisions for long-term planning, modern environmental
safeguards, and efficient dispute resolution. It is a legislative framework from a bygone era unsuited

for a modern, and a digitised maritime ecosystem.

Respected Sir, the Indian Ports Bill, 2025, is our answer to this challenge. It is the product of
extensive consultation with coastal States, industry stakeholders, and the public. It embodieds the

spirit of cooperative federalism.

Sir, the Bill contains 11 Chapters and 85 Clauses that mainly focus on optimum utilisation of
India?s coastline by promoting integrated planning and strategic development of our ports through a
robust consulting framework between the States and the Centre. This Bill introduces several forward
looking reforms. Number one is integrated planning. ? (/nterruptions) It statutorily establishes the
Maritime State Development Council, a recommended body to facilitate integrated long-term
planning and data-driven decision making across all ports. The Bill introduces State-level Resolution

Committees to provide fast, efficient and transparent mechanism for resolving port related dispute.

Sir, then we have the environmental and safety compliance. ? (Interruptions) It mandates that
all ports comply with International Conventions like MARPOL requiring them to have robust plans for

emergency preparedness, pollution prevention, and disaster management.

Sir, digital integration is also a very important aspect of this particular Bill. In line with our
international obligation, this Bill empowers the Government to direct ports to establish a Maritime
Single Window System enabling seamless electronic data exchange, improving the ease of doing

business. ? (Interruptions)

Sir, this Bill is meticulously designed to align with the best global practices. With this, Sir, |

request the House to pass the Bill. Thank you.
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SHRI SARBANANDA SONOWAL: Sir, | beg to move:
?That the Bill be passed.?
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The Lok Sabha then adjourned till Thirty Minutes past Sixteen of the Clock.

16.30 hrs

The Lok Sabha re-assembled at Thirty Minutes past Sixteen of the Clock.
(Shri Jagdambika Pal in the Chair)
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At this stage, Sushri Mahua Moitra, Shri Akshay Yadav, Dr. Mohammad Jawed and some other hon.
Members came and stood on the floor near the Table.

? (interruptions)
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